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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
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SOCIETY FOR VOICE OF HUMAN RIGHTS AND JUSTICE
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Versus
DISTRICT MAGISTRATE & ORS. ...RESPONDENTS
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1. FURTHER REPORT ON BEHALF OF DISTRICT
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ANNEXURES
2. COPY OF THE LETTERS DT. 06.12.2025,
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 737 OF 2023

IN THE MATTER OF:

SOCIETY FOR VOICE OF HUMAN RIGHTS AND JUSTICE
...APPLICANT

VERSUS
DISTRICT MAGISTRATE GHAZIABAD & ORS. ...RESPONDENT(s)

FURTHER REPORT ON BEHALF OF DISTRICT MAGISTRATE
GHAZIABAD IN COMPLIANCE OF THE ORDER DT. 12.09.2025
PASSED BY THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

I, RAVINDRAKLMAR MANDER aged about ..2J..... years, presently posted as
Dm.AWAS RATHAYAR MHAZAABA), District Magistrate, Ghaziabad do hereby

solemnly affirm and state on oath as under:

T ) :
2.| That X state that the contents of the affidavit have been drafted by my

N4

bo \/// . .

~Cl truc the contents of the sa

%‘ 2 . Vcounsel on my 1ns tions and me are true to my

knowledge and nothing material has been concealed therefrom.
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3. That in the present matter, the allegation of the applicant is that the survey
no. 2476 and 1564 comprising an area of 0.961 sq. yards as per the revenue
record is a lake (jheel) which has been encroached upon and residential

construction has been raised.

4. That the above-captioned matter was last listed for hearing on 12.09.2025,
wherein the Hon’ble Tribunal directed as under:

“3. Notices are ordered be served on Respondents No. 1 and 2 through the
District Magistrate, Ghaziabad. F 0} this purpose, notices issued to
Respondents No. I and 2 may be sent to the District Magistrate, Ghaziabad
by E-mail for getting the service thereof effected on Respondents No. 1 and

2 and filing his report in this regard within 15 days.”

5. That in compliance of the aforementioned directions of the Hon’ble

Tribunal it is submitted that Sub-Divisional Magistrate vide letter dt.

06.12.2025 has informed that:

‘;—:.-_v.-«ﬂ . . 1, the Tehsildar, i
ik, A/;\;}\Q\th respect to Respondent No. 1, ar, Sadar, Ghaziabad,
/\ K’ & f N, .

" “throu gh his inquiry report dated 05.12.2025, has informed that as

\\

i Ql "\\ ‘-\ . o
(/ PRAML i O .i.:roiat)’z\he\\address mentioned above could not be traced, it has been found
TMEAD ¥ : ;
({: \ .5157 in the current revenue records of Village Pasaonda, Pargana Loni,
\\_\?OV 4 0 ¢ DEC 2025
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Tehsil and District Ghaziabad that the address of Shri Desraj
Chhabra, on behalf of Mahalaxmi Land and Finance Company, is
recorded as 8th Jindal Trust Building, Asaf Ali Road, New Delhi.
That at the said address of Mahalaxmi Land and Finance Company
8th Jindal Trust Building, Asaf Ali Road, New Delhi no Director or
any authorised representative of the company was found. The
notice has therefore been affixed on the wall at the company’s
address, and photographs of the same are enclosed.

e Further with respect to Respondent No. 2 the notice to the
Respondent No.2 has been served through whatsapp to Mr. Nitin
Kocher (Ph:+91 981189001) which has been duly acknowledged
by the Respondent No.2.

Copy of the letter dt. 06.12.2025, 05.12.2025, revenue records,
photographs and proof of service has been annexed herewith as

ANNEXURE R-1.

6. That it is further subm_itted that the Office of the Deponent has addressed

a letter dt. 04.12.2025 to the Municipal Commissioner, Municipal

] \gorporatlon Ghaziabad, wherein it has been reiterated that the Additional

é'ub\Dlvxsmna] Magistrate, Sadar/Assistant Collector (First Class),

// PRAMODANLN TS l“‘Ghazla ad, in Case No. D20131128002613 (State Governmen of U.P. vs.

i

’(
\Q * o ‘;s/‘* \ m A phok qhhabra) under Sections 33/39/225 of the U P. Land Revenue Act,

\@. (;:‘/ 0 8 DEC 2025
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1901, pertaining to Khasra No. 1564, Village Pasonda, Pargana Loni,
Tehsil, passed an order dated 15. 10.1999. That against the aforesaid order,
Mahalaxmi filed an appeal before the Additional Commissioner, Meerut
Division, Meerut, wherein an order was passed on 13.07.2000 in his favour
by setting aside .the order dt.15.10.1999. Thereafter, against the order of
the Additional Commissioner, Meerut Division. That Municipal
Corporation, Ghaziabad instituted a revision before the Board of Revenue,
in which the Board of Revenue passed an order dated 28.11.2001 and

dismissed the revision of Nagar Nigam.

7. That subsequently, the Municipal Corporation, Ghaziabad filed Writ
Petition No. 11754/2002 before the Hon’ble High Court of Allahabad
challenging the order dated 13.07.2000 passed by the Additional
Commissjoner, Meerut Division, and the order dated 28.11.2001 passed by
the Board of Revenue. The said Writ Petition No. 1 1754/2002, Municipal
Corporation vs. Board of Revenue, is presently pending consideration
before the Hon’ble High Court of Allahabad. That vide the said letter it has

been directed to the Nagar Nigam to take all necessary steps and actions in

.\
A /\ ,??c ordance with the directions issued by this Hon’ ble Tribunal ang to

sy p%prn\sa\the Hon’ble High Court in the aforesaid Writ Petition with respect
Quink %\é fle.prbsent original application.
P\dud Wol s 15l

K

Gpp{i of the letter dt. 04.12.2025 has been anne

\ 0;/ )// 0 § DEC 2025

\—-_.: e

Xed herewith as
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ANNEXURE R-2,

Hence, the present report is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

DERONENT
VERIFICATION

Verified at Gha% iabad onthis 8th day of December, 2025, that the.

contents of the above affidavit from paragraphs 1 to 8 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

o
PONENT
TTESTED
p 0225
0 8 DEC 202

MOD KUMAR SHARMA
Novtary Public
Ghaziabad (U p.) INDIA
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SIONAL, MAGISTRATE GHAZIABAD

OFFICE OF THE SUB-D1VI

ywie—1Y / THOE0—YR0E0YH / 2025 i —06—12—-2025

favr—service of Notice dated 26.09.2025 to R-1 & R-2 (as per Notice Copy enclosed)

in Original Application No. 737/2023 titled "Society for Voice of Human
Rights and Justice & Anr. Vs Mahalaxmi Land and Finance Company & Org.

eIy,

R SWRIAT v 70 Iy gl ey, 9F Reell & e o
HEIL—TH0SM0ET0 /SR80 /3M0V0 /7372023 /4253 oA 26.09.2005 T2 g
AT AT RATH 03.10.2025, BT W w0 B BT FE &, s s=fa =m0
I 'R it T8 RN & grr o st R4 12.09.2025 gika far 7ar
-

"Notices are ordered be served on Respondents No. 1 and 2 through the District
Magistrate, Ghaziabad. For this purpose, notices issued to Respondents No. 1 and 2 may be
sent to the District Magistrate, Ghaziabad by E-mail for getting the service thereof affected

on Respondents No. 1 and 2 and filing his report in this regard withlit TS ditys. 6. List on
09.12.2025 for further consideration."
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“By Email”
T BT srfdyeo / National Gréen Tribunal

T " AYE / Prine
4 pal Bench
FlEae [MESAIRTELTY uTf / Faridkot House, Copernicus Marg, CQK
RefY / New Delni-110001 K .

S

No- NGTAudiciallOA/737-2023/ 419 ¢ 5 4. $9 M GADated: 26.09.2025
. b1 [ T AT )

To i ' .

e
'

VAR wpe
District Magistrate Ghaziabad

721, IMT Ghaziabad Road, Sector 15,
Sector 10, Raj Nagar, Ghaziabad. Uttar Pr
Email: dmgbgd\,ni_c_._m

adesh 201 ()02‘ r}\,\s\

Sub: Service of Notice dated 26.09.2025 to R-1 & R-

Original Application No. 737/2023 titled

2 (as per Notice Copy enclosed) in
& Anr. Vs Mahalaxmi Land and Financ

“Society for Voice of Human Rights and Justice
e Company & Ors "-reg.

NI

The aforesaid application was listed before the Tribunal on 12.09.2025, when the Tribunal
lia passed the following order (reproduced relevant extracts only):-

“3. Notices are ordered be served on Respondents No. 1 and 2 through the District
Magistrate, Ghaziabad. For this purpose, notices issued to Respondents No. I and 2 may be
sent to the District Magistrate, Ghaziabad by E-mail for getting the service thereof effected

on Respondents No. 1 and 2 and Siling his report-in-this regard withi 15 days. ]
6. List on 09.12.2025 for further consideration.”

inter- a

2. In pursuance of the order dated 12.09.2025 passed by Han’ble Tribunal. notice dated

26.09.2025, is enclosed with the request to serve the said notice to R- I}RQ (

as per Notice Copy
5 . = —
enclosed) mentioned in the notice & send the report of service.
®'ith rozands.
{ . // )
’ ~ 13
-~ g
J ﬂ% / / fv’}é
‘/Wb\ 2 S Cousultant (Judicial)
T’}‘;’ ﬂr,gf(f“a‘iﬂ‘( National Green Tribunal
Encl: As stated above, i

SIECIE

>,

2,
Z5
N\
/.
O

,A
s34 *Nay,
(T4

‘b ’,c Uy
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BEFORE Ty
RETHE NATIONAL G TRION AL e L AREMALL

Originl AL, NEW DEL
Society for Voglceao ;\l?pllcntion No. 7372023

uman Rights anq Justice & An,

8
Mahalaxmyi Land ang Finance Company & Ors,

Direc i Land And Finane
ata/ARAZi no/ Kh no ) e CO'"P“"Y-
(«_/S“palimar Paso‘TCT‘;E\.LQM .

‘ aziabad,
Mobile No, 9871903414 (

Email id: (i DA 0
nail id: mahala.\ml.consl.com D@gmail.com

2. Nitin Kocher
Director/Chairman

«..Respondents No.1

Prithveelink Deve

lopers Pvt, Ltd,
Kh No- 606

Revenue Village Tj

Email id: rithvilinkedeve|o ers@gmail.com ...Respondents No.2

NOTICE

Whereas the above titled Application was lisfed before the Hon’ble Tribunal on

12.09.2025 (copy of order & petition are enclosed), when the Tribunal inter-alia passed the
following order (reproduced relevant extracts only):-
“2. The Registry is directed to issue notices again to Respondent No. 1- Director
Mahalaxmi Land and Finance Company and Respondent No. 2- Nitin Kocher,
Director/Chairman, Prithveelink Developers Pvt, Ltd.
3. Notices are ordered be served on Respondents No. 1 and 2 through the District
Magistrate, Ghaziabad. For this purpose, notices issued to Respondents No. 1 and 2
may be sent to the District Magistrate, Ghaziabad by E-mail Jfor getting the service

thereof effected on Respondents No. 1 and 2 and filing his report in this regard within
15 days.

6. List on 09.12.2025 for further consideration.
kR ek
2. Now, take further notice that the above application will be listed for further hearing
before the Hon’ble Tribunal 09" December, 2025, at Faridkot House, Copernicus Marg, New
Delhi-110001 through physical hearing (with hybrid option), when you may appear before the

Hon’ble Tribunal either in person or by a pleader duly instructed and file reply/response, as per
directions of the Hon’ble Tribunal vide Order dated 12.09.2025.

3. Take further notice that in default of your appearance on the date above mentioned, the
said Application will be heard and determined in your absence,
4, Given under my hand and the seal of this Hon’ble Tribunal, on this 26 September, 2025.

Note: (For Orders, Cause Lists & other information, please  visit_oyr website L
www.greentribunal.gov.in) ;

§

(¥ Scanned with OKEN Scanner
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NATIONAL BY SPEEDPOST A.D/EMAIL
Original Appi N TRIBU

NA )
Society for Voje pplication No. 737/202; s NEW DELHI
¢ of Human Rights ang Justice & Anr

Maha $
laxmi Lang and Finance Company & Ors.

To

1. Director Mahalaxmi
Gata/ARAZ1 no/ Kh no. 1564

Shalimar Pasonda, Ghaziabad.

Mobile No. 9871903414
Email id: mahalaxmi.consl.com|g((’bgmnil.cgm

2. Nitin Kocher

Director/Chairman Prithvee
Gata/ARAZI No.: Kh No-

Land And Finance Company,

«..Respondents No.1

link Developers Pvt, Ltd.
606

Tila saharanpur Loni. Landmark Padhana Loni Ghaziabad,

Rev<=in\‘1e Vil‘lage Tila shahbazpur Tehs: loni, District Ghaziabad.
Email id: thilinkedevelopers@gmail.com

...Respondents No.2
NOTICE

Whereas the above titled Application was lisfed before the Hon’ble Tribunal on

12.09.2025 (copy of order & petition are enclosed), when the Tribunal inter-alia passed the
following order (reproduced relevant extracts only):-

[{3a]
P

The Registry is directed to issue notices again to Respondent No. 1- Director

Mahalaxmi Land and Finance Company and Respondent No. 2- Nitin Kocher,
Director/Chairman, Prithveelink Developers Pvt. Ltd.

3. Notices are ordered be served on Respondents No. 1 and 2 through the District
Magistrate, Ghaziabad. For this purpose, notices issued to Respondents No. 1 and 2
may be sent to the District Magistrate, Ghaziabad. by E-mail for getting the service

thereof effected on Respondents No. 1 and 2 and filing his report in this regard within
15 days. '

6. List on 09.12.2025 for further consideration. “
_kdekkdok

2. Now, take further notice that the above application will be listed for further hearing
before the Hon’ble Tribunal 09'" December, 2025, at Faridkot House, Copernicus Marg, New
Delhi-110001 through physical hearing (with hybrid option), when you may appear before the
Hon’ble Tribunal either in person or by a pleader duly instructed and file reply/response, as per
directions of the Hon’ble Tribunal vide Order dated 12.09.2025.

3. Take further notice that in default of your appearance on the date above mentioned, the
said Application will be heard and determined in your absence.

4, Given under my hand and the seal of this Hon’ble Tribunal, on this 26" September, 2025.
Note: (For Orders, Cause Lists & other information, please

visit oyr website /
www. greentribunal. gov.in
SO % 1
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